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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE AT 

CHENNAI 

MEMORANDUM OF APPLICATION  

(Under Sections 14 read with 18(1) of the National Green 

Tribunal Act, 2010) 

Application No. 67 & 93  of 2022 

MEMO DATED 9.11.2022 FILED ON BEHALF OF THE APPLICANTS 
 

The applicants submit as follows: 
 

1. On 10.10.2022, this Hon’ble Tribunal was pleased to direct TANTRANSCO 

to remove all the temporary structures in light of the Northeast monsoon. 

However, the obstructions created in the Kosasthalaiyar, Buckingham 

canal and the backwaters have not been removed.  

2. Photographs of a few locations are filed along with this memo.  

3. The obstructions created in the backwaters have not been removed. In 

a few locations, the dumped material has been superficially removed, 

reducing the depth of the river to a person’s knee height. It is also 

blocking the movement of boats. It is necessary to note that these 

structures ought to have been removed with the completion of each 

segment – TANTRANSCO’s failure to comply with the clearance and do 

so is the reason why these obstructions remain as on date.  

4. Chennai is expected to receive very heavy rainfall in the coming days. It 

is necessary that immediate steps are taken to comply with the order of 

the Hon’ble Tribunal and the Debri dumped, temporary roads laid are 

removed.  

5. It is submitted that the permission issued by PWD WRD to TANTRANSCO 

in G.O. (4D) No.73, Water Resources (R2) department, dated 10.08.2022 

has also been violated  by them. For example, according to condition 

number 3, the towers are to be erected in such a way that, linear way of 
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the canal/ Backwaters should not be altered. However, TANTRANSCO has 

blocked the Buckingham canal.  

 

 

 

6. Further, according to condition No. 10, towers shall be erected in the 

backwaters with a minimum offset of 50 m away from the Buckingham 

canal edge on the west side to proposed navigation. However, the 

following towers are constructed in violation of this condition.  

 

 

 

S.no On ground 
Tower 
description 

On-ground tower 
location unapproved by 
CRZ clearance 

Norms as per 
WRD NOC 

Distance from 
High Tide 
Line of 
Bukingham 
Canal 
western side 

1 400 KV  13°14'2.69"N, 80°19'1.64"E Minimum offset 

of 50 m away 
from 

16 m 

2 400 KV  13°14'15.61"N, 80°19'1.41"E 25 m 
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3 400 KV  13°14'26.84"N, 80°19'1.21"E Buckingham 
canal edge on 
the west side 

15 m 

4 400 KV 13°14'39.16"N, 80°19'1.07"E 16 m 

5 400 kv 13°16'27.27"N, 80°19'32.49"E 28 m 

6 400 kv 13°16'36.94"N, 80°19'31.33"E 29 m 

7 400 kv 13°16'48.56"N, 80°19'36.31"E 25 m 

8 765 kV 13°14'47.12"N,80°19'2.10"E 17 m 

 

 

7. Condition No.16 also mandates that mangroves should not be disturbed 

or uprooted. However, this is violated and a total of 23 towers have been 

constructed in mangrove areas falling within  CRZ IA areas as opposed 

to zero (0) towers permitted in CRZ IA areas as mandated by CRZ 

clearance. Maps and pictures depicting the violations are already 

submitted in page numbers of 11,12,13,18 and 19 of Memo filed in 

response to counter affidavit of TANTRANSCO dated  on 10.10.2022. 

Copy of these permissions are filed along with this memo.  

 

Dated this the 9th day of November, 2022 at Chennai 
 
 
 

 
 

Counsel for the Applicant 
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1.Tower at Vallur village, GPS 13°13'46.65"N,  80°18'58.11"E (adjacent to railway 
line) 
Status of removal as on 09.11.2022 

 

 
a. Date: 09.11.2022 
Description: The middle portion of the “road” is only superficially removed  
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b. Date: 09.11.2022 

Description: The depth of the river after “removal” is such that a person can sit on the 
“road” and stand drenched until knee. The “removal” still obstructs movement of boats. 
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2. Tower at Ennore village, GPS 13°14'28.85"N, 80°18'58.82"E (West of NCTPS 
stage III) 
Status of removal as on 03.11.2022 

 

 
a. Date: 03.11.2022 
Description: The “temporary” road made of construction debris remain unremoved as 
on 03.11.2022 even after onset of NE monsoon  
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b. Date: 09.11.2022 

Description: The “temporary” road made of construction debris partially “removed” as 
on 09.11.2022. The depth of the river after “removal” is not even until a person’s knee 
level. The movement of the boat shown in the picture is obstructed and it goes aground 
as it touches the ground in water that is not deep enough. 
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c. Date: 09.11.2022 

Description: Construction debris visible inside the river 
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d. Date: 09.11.2022 

Description: Loose Sand taken from inside the river not native to sediment of the river 

 
e. Date: 09.11.2022 

Description: Construction Debris taken from inside the river 
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3. At Ennore village where tower erection is not complete, GPS 13°13'52.74"N, 
80°18'59.64"E (adjacent to Ennore creek flyover bridge) 
 

Status of removal as on 09.11.2022 

 

 
a. Date: 03.11.2022 
Description: Incomplete removal of “temporary road” laid for an ongoing tower erection 
at Ennore village near Kosasthalaiyar Estuary 
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b. Date: 03.11.2022 

Description: Incomplete removal of construction debris from “temporary road” laid for 
an ongoing tower erection at Ennore village near Kosasthalaiyar Estuary. 
 
4. Tower at Ennore village, GPS 13°14'41.88"N, 80°18'56.76"E - Status removal 
as on 09.11.2022 

Date: 09.11.2022 

Description: “Road” visible at low tide causing Boat obstruction and tidal flow 
obstruction. 
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